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M/s Bhagvati Impex 
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APPEARANCE: 
 
Present for the Appellant: None 

Present for the Respondent:  Shri Pawan Kumar, Authorized Representative  

 

CORAM: HON’BLE MR. S. S. GARG, MEMBER (JUDICIAL) 

   HON’BLE MR. P. ANJANI KUMAR, MEMBER (TECHNICAL) 
 

FINAL ORDER NO.      60292/2024 
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DATE OF DECISION: 24.05.2024 

 

 
PER S. S. GARG 

 
 Ld. Counsel for the appellant has filed a letter seeking 

withdrawal of the present appeal. On the ground, the same has 

become infructuous. Prayer allowed, dismissed as withdrawn.  

(Operative part of the order pronounced in the open court) 
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